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FE SUNDAY 15

: . MEDICO REMEDIES LIMITED
Mﬂg Lfi) Union Bank CIN: L24230MH1994PLC077187

of Indi Regd. Office:1105/1106 Hubtown Solaris, N.5. Phadke Marg,
Mﬂﬁ::;:‘ ﬂ;ﬂﬁ‘:::_::ﬁ‘t **E';::;“' Opp. Teligali, Andhen-East, Mumbai- 400069
Mazzaning Floor, 21, Vesna Eha;:tlars. I'_'Igalal Sirast, Fort, Murmbai-400 001 u"‘:;"'j-l DI:IC.TI‘EE FEl::EESL{?FII i:E'I?l"‘lJ-I.II.EE EGR“JHE
APPENDI-NY POSSESSION MOTICE [Rubs-8 (1] (Fer Immavabbe Property) i A 2 s ms_ In Lakhs)
Whereas, The Autharized Officer of Union Bank Of India, Sion East Branch, | Quarlar Year | Quarter
humbai pnder the Securitization and Reconstruction of Financial Assets and ! . Ended Ended Ended
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred ;o Particulars [20/06/2025 310372025 | 300062024
under seciion 13(12} read with rule 3 of the Sacurty Interest {Enforcement) Lhr-aud'rled- Audited | Unaudited
Rubas, 2002 issued a demand notice dated 29.03.2022 calling upon the 1. [Tkl Income i Operations (Net) | 380006 | 415962 | 3.109.13
Borrowers! Guarantan Mortgager 1. Mis. Sharda 5teel Industries 2. Mirs. 2 | Nat Profit ! (Lose) for IJ:ha pEﬂﬂﬁ s R sl ; 108,
Shanti Jay Kishan Bishnoi (Proprietor, M/s Sharda Steel Industries) 1o Eanicina a'1|:I-'J|:|r Extraordnary items ' 945 47 5RO A6 31757
repay the amaunt mentiaoned in the notice aggragaling 1o Rs. 46,70,024.68 3. | Net Prafit { (Loss} for the period befors ax affer : '
irupees Forty Six Lakhs Seventy Thousand Twenty Four And Sixty Eight Excegtional andior Extraondnary ibems 24342 54 86 447 62
Paise Only) as on 28.03.2022 plus acorued interest’unrealized intarest at the 4. | Net Prafit / Loss} for the Perind After Tax ' ' ’
contractual F-HI.EI[S:I h:lg"E'.hElr with mncidental EIFJE”'E-’E\E. costs_ Chargas- abe. dil | :APE" 'E'IGE'jﬁE‘I'IHl E?ill?l:lrdil'lﬁ'i' I'“."ﬂ'l.ﬁ:l 184 EE‘ 434 08 H:I'Ir E.E?
Lhaz date of payment within &0 days from the date of the notice. 5. | Total Comgrehansive Income for the period
The Barrower having faiked to repay the amount, notice is haraby given o the lcomerising Profit f{Loss) for the period (after tax)
Borrower and the public in general that the undarsigned baing the Authonized ' and other comprahensive income (afer Tax) 181,85 47388 16617
Officer of Union Bank Of India Asset Recovery Management Br., Mezzanine & | Egulty Share Capital {A506R | 165068 1 65068
Fioor. 21, Vaena Chambers, Dalal Street, Forl, Mumbai-400001 has taken 7. | Resarves {exciuding Revalugtion Reserves as
Physical possassion of the properly as described hanein below in exercize of shawn in the Balance Shaet of Previous Year) 476016 | 45871 q.795 &1
powers confermed upon him under sub-section (4) of Section 13 of the Acl, read 8. | Eaming Par Share {of Re_ 2/~ aach for continuing
with rule 8 of the Security Interest {Enforcement) rukes, 2002 on this 6th day of | and discontinuing operations)
August of the year 2025, | Basic 027 057 015
The Bormower, Guarantor, Mortgagor in particular-and the public in general is Dhiluited 022 0.5z .18

hereby cautioned not to deal with the property and any dealings with the | | Nete : Tha above Is an extract of the datailed format of Cuartarly Financial Results filed with tha
property will be subject to the charge of the Union Bank Of India, Asset | Stock Exchanges under Regulation 33 of the SEBI (Listng Obligations and Disclosure
Recovery Management Br., Mezzanine Floor, 21, Veana Chambers, Dalal Raquirernants) Reguiation, 2015 Tha full farmat of the Cuartarty Financial Results are available
Street, Faort, Mumbai-40J0071 for an amount of Rs, 46,70,024.63 [Rupees {on the BSE and MWSE Websites and on the Website of the Comgeny at
Forty Six Lakhs Seventy Thousand Twenty Four And Sixty Eight Paise '.'|t||.15..'.'mm:l:-::munanes.n:um-rﬂan:ia-:.l'.‘.ml. : " 4

| For Medico Remedies Limited

Only) as on 28.03.2022 plus accrued interestiunrealized interest at the | Sdl
contractual rate(s) together with incidental expenses, costs, charges. etc. till L

: | Date: 08.08,2025 Haresh Mehta
TTRCHGE F NS PRATIRIN (THde i LK o | Place: Mumbal Chairman & Whale Time Direcior

The borrower's attention is invifed to provisions of sub-Section & of Section1.3
of the&ct, inrespeci of ime availabie, to redeem the secured assets,

L]
DESCRIPTION OF THE IMMOVABLE PROPERTY 35 -
Fiat No, A/103, on the 1st fiaor, in the building known as “Rushabh Heights”, W . @ Union Bﬂﬂk
HTH ShEa

Building No.4, Building 1A Type, adm 530 sq. . i.e 54.83 Mirs (Super Built up) of India
on land beanng Sedctar I, Survay Mo 8 (175) Hissa No. 1 to 4, Survey Mo 90 TR SR TS AlniaTarl o bk Lnienieeng
(183), Hissa No.1 to 7, Survay No.91 {176), Hissa Mo.1 To 3. situate, lying and Asset Recovery Management Branch

: kB Mazzanine Floor, 21, Vesna Charmbers, Dalal Street, Ford, 8Mumbai - 00001
g Cha lukavVa A = = i . -
RGN AgE LOngre: Al RaLst FaigaaE= S 1 Web ; mitps:weww unionbankofindia.coin Email = ubindS553528unionbankafndia. bank
For, Unlon Bank of Indla

Sdi- POSSESSION NOTICE [Rule-2(1)]

Place: Mumbai (Jeetendra Natoo) | Ty nas The undersigned being the authorisad officer of Union Bank of

; Chief M & Authorized Offi ; he L gned being the authorised officer of Union Bank of
Dert:, 06,08.2023 e SR SRt ind India, Kandivali East Branch, Patel Apartment, Chitabhai Patel read, Kandivali
East, Mumbal- 400101, now at ARMEB, Mezzanine Floor, 21, Veana Chambers
Dalal Street, Fort, Mumbal - 400009, under the Securitization and

- Reconstruction of Financial Assets and Enforcement Secunty Interest
SCHEDULE-I FORM A (Second) Act, 2002 (Act No. 54 of 2002) and In exercise of powers conferrad
PUBLIC ANNOUNCEMENT under Section 13(12}) read with rule 3 of the Security Interest {Enforcement)
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India Rules, 2002 issued a demand nolice dated 06.10.2018 calling upon the
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) bosrawer Mr. Mu_hesl&kumar Dﬁléhhﬂ*tgﬂmh o ";_EF'H‘.-" rh'ﬁrﬂmﬂ'-“""f ""lE;t"-"'"Ed
FOR THE ATTENTION OF THE CREDITORS OF in the natica hEIr'Ig 5. 22.20-?3 00 UFHEE 'ﬂ'ﬂntf Wo Lahh, mﬂt}f
Theusand, Seven Hundred Thirty Eight Only) acorued up to 30.09.2018,

PUSHPAK AUXICHEM PRIVATE LIMITED within B0 days from the date of receipt of tha said notica.

SL. RELEVANT PARTICULARS The borrower having falled to repay the amount, notice is hereby ghven to the
1. | Name of corporate debtor Pushpak Auxichem Private Limited borrower and the public in general that the undersigned has taken possession
2. | Date ofincorporation of corporate debtor | 01/06/1992 of the property described herein below in exercise of powers confarred on
3. | Authority under which corporate debtor is | ROC Mumbai him/her under Sechion 13(4) of the said Act read with rule 8 of the sakd rules on

. ncorporated  registored _trhrisel:;anfrmzl: ﬂl:'.nga:ist:tﬁgf :lnd the public in general is hereby cautioned not to

4 I((;i(()emﬁir?;taiolr?;gtlgfg)?l o/rel\'tlénéfgtoklabmty U99999MH1992PTC067011 deal with the property and any dealings with the properly will ba subject o the

: P : , charge of the Union Bank of India; for an amouni Bs, 22,20,738.00 and interest

5. Addrgss of the registered office and |241/B-2, Kasturi Plaza, 2nd Floor, Manpada and charges therean. The borower's attention is invited to provisions of sub-

- prlnCIpal Ofﬂce (|fany) OfCOrpOrate debtor Road, Thane, Domb|Vl| EaSt, Maharashtra, Eectlﬂﬂ, [ﬂ] I'_'If EI:".‘CTIII:II'I -13Df thie -‘I:'IC-L Ir-l respect |:i‘f1.||-|-|ﬂ aua.‘IabI& ta !he harrower o

‘ India, 421201 redesm the secured assals,
- 6. | Insolvency commencement date in respect | 07-08-2025 (Order received on 08.08.2025) DESCRIPTION OF IMMOVABLE PROPERTY
of corporate debtor All that piece, parcel, part of the property consisting of Flat No404,
7. |Estimated date of closure of insolvency | 03-02-2026 admeasuring 581 Carpel, 4th Moo, Charkop Anmol Priti CHSL, Plol Mo, 156,
resolution process RDP-7, Sector =3, Charkop, Kandivali (West), Mumbai 400067 (Af the fime of
8. |[Name and registration number of the | SABBANIMARUTHI Marlgage- Before redevalopment). Now, after redevelopment, allotted flal is
insolvency professional acting as interim | IBBI/IPA-001/IP-P-02752/2022-2023/14202 703, admeasuring 68720 Carpel (As per registered re-development
resolution professiona| E-'g!'E'Eﬂ'IE'I'I‘l:I I:harla:np Anmol Priti CHSL, Pigt No. 15§, BRDP-7, Sector — 3.
9. |Address and e-mail of the interim | Address: New Mhada Ews Towers, Block, 3C | | ©harkep KandivaliWest, Mumbal - 400067, -
resolution professional, as registered with [ Flat No 303, Bangurnagar, Goregaon(W), Place: Kandivali Autharised Officer
the Board Mumbai Suburban, Maharashtra, 400104, Date: 08.08.2025 Union Bank OFf India
Email: Maruthi.Sabbani18@Gmail.Com
10.[Address and e-mail to be used for|Email:IP@PUSHPAKCIRP.COM . . o . :
correspondence with the interim resolution | Address: New Mhada Ews Towers, Block 3C éﬁh— jfﬂﬁ Clxnchanl Bl:anch, I_\lear Vangaon N_aka,
professional Flat no. 303, Bangurnagar Goregaon(W), P 2 * t Post Chinchani, Tal Dahanu, Dist
Mumbai, Suburban, Maharashtra ,400104. Lo Bank of Baroda - FAblEraC AL .
11.| Last date for submission of claims 21.08.2025 S
12.| Classes of creditors, if any, under clause [ NA |
(b) of sub-section (6A) of section 21,
: : S ——— . W ascertained by the interim resolution (For Immovable Property)
-.-. -Illh:'i;:rl f ;lr;- .-.II:I' Lo % I ol |.|||l||.lln.i||| [P - L ol by - prOfeSSional Whereas,
i prleclgend shares . Tata Steel's rating CPROTLINNY o - 13.|Names of Insolvency Professionals|NA | |The undersigned being the Authorized Officer of the Bank of Baroda under the
' - identified to act as Authorised Securitization and Reconstruction of Financial Assets and Enforcement of Security
Representative of creditors in a class Interest (Second) Act, 2002 and in exercise of powers conferred under Section 13 (12) read
(Three names for each class) . S with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
\ 14. (a) RelevantForms and | Web linkhitps: /ibbi.gov.in/en/home/downloads dated 23.04.2021 Under Section 13 (2) of the said Act calling upon the Borrower Mr. Vikas
(B) Det.?'lsl Oft?”thor'zed representatives | Physical Address: NA Vasant Khaire, Mr. Bhagoji Rayappa Patil to repay the amount mentioned in the notice
[y S P —— Rkt Bt by b Wi Ak WL Lkt Iy G i e READ TO .ar? avara e.a : - - being Rs.12,12,781.55/- (Rupees Twelve Lakhs Twelve Thousand Seven Hundred
SR SLIMEUS & W0 TAPP SRTVCIN 5 VAL Aty S ¥4 4 o 3 Ve de WS Bl T AL T & Tot e T Tors m ma i St s i e S Notice is hereby given that the National Company Law Tribunal has ordered the commencement of Eighty One And Fifty Five Paisa Only) as on 31.03.2021 plus unapplied / unserviced

= a corporate insolvency resolution process of the PUSHPAK AUXICHEM PRIVATE LIMITED on o . . .
07.08.2025. Interest, within 60 days from the date of receipt of the said notice.

The creditors of PUSHPAK AUXICHEM PRIVATE LIMITED, are hereby called upon to submit their| | The borrower and others mentioned hereinabove having failed to repay the amount, nofice
claims with proof on or before 21.08.2025 to the interim resolution professional at the address is hereby given to the Borrower and others mentioned hereinabove in particular and to the
mentioned against entry No. 10. public in general that the undersigned has taken physical possession of the property
The financial creditors shall submit their claims with proof by electronic means only. All other creditors described herein below in exercise of powers conferred on him/ her under Section 13 (4) of

Qa%' submit thefc;lalims With,pioo';ip perso”}by golst_or bﬁelﬁcttrtonictmeanls;._ the said Act read with Rule 9 of the said Rule on this 07th day of August of the year 2025.
Du 'T"ssw" ortalse ormisieading proots ofclaim shailatiract penafties. The borrower and the others mentioned hereinabove in particular and the public in general
ate: 10-08-2025 SABBANI MARUTHI | ) . . . .
Place: Mumbai IBBI/IPA-001/IP-P-02752/2022-2023/14202] | 1S hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Bank of Baroda for an amount of to repay the amount mentioned in
the notice being Rs.12,12,781.55/- (Rupees Twelve Lakhs Twelve Thousand Seven
FORM A Hundred Eighty One And Fifty Five Paisa Only) as on 31.03.2021 and interest thereon.
PUBLIC ANNOUNCEMENT The. borrower’s attention is invited to sub-section (8) of Section 13 in respect of time
{Undar Regulation & of the Insolvancy and Bankruptcy Baard of India | available to redeem the secured assets.
(insolvency Resolution Process for Corporate Persons) Regulations, 2016] Description of the Inmovable Property
FOR THE ATTENTION OF THE CREDITORS OF FlatNo. 101, First Floor, “B” Wing, “Kusum Kunj Complex”, Old Satpati Road, Pipe Factory,
THEME DEVELOPERS PRIVATE LIMITED Palghar (West), Maharashtra Pin- 401404, on the Piece of land bearing Gut No. 208 Part,
RELEVANT PARTICULARS lying in the revenue Village- Dhansar, in the Registration District & Sub District of Palghar.
1. |Name of Corparate Detor | Thems Developers Private Limited Built Up area-42.78 Sq. Mtrs.
2. | Daber of incoepenation of comporate detior| 237t Septermber 2006 -
"3 [thonty under which comcests debice | ROG Misibal, Maharesirs Date: 07.08.2025 Sdi-
i incomorated / jegistond Place: Palghar Authorised Officer
&, [Coparatis Kerkity Nor / Limied Labily | U45201 MH200GPTCI6AG68 Bank of Baroda
| MEFRTICAUON 1006 OO OO, | ..oy - 2
5, | Addness of the megiswered office and 302-303, Abhmaan I, Opp. Forest Office; Teen KJMG F|”AMG|A|_ SEHWCES |_|M|TED
prrcpa offioe (i ary) of Corponaie At Mok, Thesse-vest, MNapacls (Thane
} debior Meharashtm, India, 400602 Regisiered Office; 162, Altanta, 16™ Floor, Mariman Poinl, Mumba- 200021
' . i 8. |Irsohency commencement date in | Dt of Chvcder — COEth Augst 2025 B -u.g.i ol T LIE.-':-1E-:IMH':%I?-PL-[:E%?E‘.-‘H 4
| rEspedt i._f COMPRFELE ?‘.EZ!'“':" . :I.'.l-::\.'.-lh‘.ﬁ:_J:e:elJ rn:,m m].-...,;,m-. IHP_.]_ Website: Wi lgmelinservcom: email: inveslor Nrance @ kmo.com i i
i. | Estimated date of closure of insohency | (kith Feteuary 2026 EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE
| FESRLION PrOCEss | QUARTER ENDED JUNE 30, 2025 (€ in Lakhs)
B, | Mame and egisiation number of the Debd Prasanng Serng
insolvency professional acting as BB IPA-002 AP-NO01 S8, 200 7- 2018/ 10405 5. PARTICULARS m ﬁ m m‘“{:ﬂ
__|intetim resakiton professional . ' A6 | TS | 305N | -0-a00s

L2 | _.-"i.'il’Jl:t'ES ard e-mall of the interm Dffice Mo iid'.'l. Emnocmi I"."I.i.I. Fiot Mo, 5, Sector 15, [Unaudied)| (Auched) |(Uinseeifec| (Sudhed)
resciLtion professional, as ri‘ﬁS-tEl'E'd CBD E'I'Ellﬂl:'.lr. M M-LIF‘DE-I. faramsha-t00E14 1 | Told insome from oosfors el | aﬂi 25 £ 16180 he ]
it the Boged _ | il celi spranpi@uhiegaeomiingeoom. 2 | Mo ProfrAL nss} for the pesod
10 Address ard e-mall to be used for Difice Mo, 125, Bhoomi MaE, Piot Mo, 9 Sacioe-15, irediona th; gesapions ems anckte axiondingy fleme) 1.12.1|5I in3 gl 52 FT 119,73
| correspondence with the mtarim CBO Beapur, Masd Murnbai, Mahamshie-300814 3 | Med Prol |Lass} for the period befoip s |
resniL o professionsl Ermait drpihemadeskpemsgrailoen (atar sxcepinmal bems anid'or exrandinan inms| 142 46 Ll S8BT 119,75
11 | et date for submission of darrs [9dth Aupust 2028~ ' & | et Prcit fom e peevicd aher s |
13 | Classes of creditors, i any, under clause | Not known 25 on pubiicabion e as per the 'TJ'TWEF'-:M' g ?Fﬂ'wrrha-:'ﬂwmﬂa.' _ graa)  werl|  ma|  sas
. 1 P . * L] C o Inzome far Toefit I
e e e ok ko o Qenbemiv G ST 7| emass)| s ama
ssnariained by the intesim resolution = = e - = :
probeseional f Pﬂlﬂjﬂ.l‘l‘.lhmm Capital Fang wafue of Rs, T pach) LTHAT qTAET qTENT 47857
E5. Narnes of inschercy Piofessionsls | Nt Aphicais " | o e At B Sl wl ] s
identified to act &8 Authonsed B | Eaming Per Bnere of Fis 10-gach [nolannuieed bor Pa iempariodh | | N
Represeriative of oedions ina oiass Blamic - a3 (e} .08 1,7
|[Three names for each dess) . ~ | Dbtnd: ﬁé'gi" mEl am| A
14, (a8} Retevant Fonms and Wieh Iimlc  hittps:/ /it gowinyenyhome/ downioads ot
[t Deais of Suthonzed representitives | Pinsical Ackiness: N 1, The aboye |5 an estract of e detsled lomat ol Ungudited Cuariesty Siandalone Financial Resulis
se evalabie &t tor B quaker anded June 30, 2025 Bled wih the Sock Exchangs under Ragulation 33 of tha

SEA| (Lishng Obligations and Disclosuere Acqurements} Arguiatons, 2015

NovGe 1s-herely’ ghen. Inat . i Nabongl- Lompany Law  unal nas clucied. 1ha 2. The Financal Results ware revewsd by Sedudt Committee and approved by (ha Baard of Direclors

commencemant of Corporata Insolvency Resolution Process (*CIRPT) of Thema At thesis meetinigs beld on Augus! 08, 2025, aloagwilh e Limited Fevew Aepoe o
1 L Al | ; ; ; el froen e SEalLSory
Developers Private Limited on O8th August 2025 ALBLOE. g L "
e cradiors of Theme Developers Privabe Limited, are hereby called upon to submii 3. Tha sald resulls are availabis on thi Sock Exchanga webefa. vz www beeindia.com and also
their claims with proof on or before 24th August 2025 to the Interim Resclution :l_'if-“?'ﬂl! ﬂﬂiﬂmmﬂ?s '-'-Ehﬂllf-“l;;"l Wr‘-hlfhﬂlﬂﬁ'?wﬂ?ﬂ"-'éd e
Professional at the address mentioned againstentry No. 10, 4, The figures for e prenous yeaspenod has been regroupedieclassilied whenever necessar.,
The fingncial craditoss shall Submit their clalms with proof by electronlc means anly. Al EXTRACT OF UMAUDITED CONSOLIDATED FINAMCIAL RESULTS FOR THE
other creditors meay submit the clalms with |:!r-:u:-f:r.|:re.r-5|:-n. by postar I:lg.-e:ectrcur!ln:-'!man?.. QUARTER ENDED JUNE 30, 2025 (% in Lakhs)
A firancdal eredilos belanging to & ciags, a5 listed against the entry No. 12, shall indicate jts
choste of authorzed representative from among the three insolvency professionals bsied g, PARTICULARS Quarte | Chueeter | Chiarer ke
against entry Mo.13 to act as authorized reprasentative of the cless [specifyclasa]inForm | (e erded | ended | ended S
Ch, - Mok Apphcgh]c A0S | THORAES | 305N | M-S
Sobmission of false of misleading proofd of claim shallattract penalties. {lunauched)) (hudhad) | (Linaciiech| (lndiec)
Date: 09th August 2025 S 1 | Telal moome from ooe rrboss (el = .!!'II 213 TR B3 TE
Place: Mumbad : Hl-‘rc«hl Praum:; Elnr:ngl 2 | Met Profiiliss) e the pesod
Intefim Resalution Prolessions [bedor b, eecopbonal Hems andor eetmondeany dems) 1443} G B %32 (ELEC|
1881 Reg. No.: IBBI/IPA-002/IP-NODL58/ 2017-2018,/ 10405 5| Net Proity [Logal bor th pedod before tan. 1
AFA Mo.; WFIME'FWEUEEEI’EMEEQ valid up o 31.-"'12.-"'2"32'5 [aler xcephional bems snd'or sdraoidinary inms) 143 |50 FEaz 13131
& | Meft Proifi for o parniod afies fax
[ahier secepinnal fame and'or edfmanninany fama) 1GBERY ST o706 W2.Eh
5 | Tols Cosprekarnsys Incoms [ the pRdad [oemprsing profl loe he
L IMPDHTﬂ' NT L F ponod {adar ) ond other comprehirsive income [afar fax)) FAE 2R3 TIH  REARGS| 41047
or b | Paid up Edity Share Capiial (Faps wntus of Ra, 100 each) dTEET 47567 ATEET 4TEET
i . I T ' 7 | Cther Equity aaciucing Rewsluzinn Reseres (B3 shomn mibe
r W 10 BECRpIAn { .
m’:ﬂl;"; ;;kmﬂ'; 0 ulhlu [:T;I‘;: .!""J.d\-{:ﬂlblﬂg 11 Aublec Balenen St WA M MAf 1482047
. ) B | Earinig Pir Shaes of R Oka s 1 Dhe nlesin pecod
its coments. The Indian Express (P TENDEH PAGES Eh:_"_‘ — T perd 7 T T
Limited cannot be held responsible for — ;Eﬁ; |: _JI' i o
such contents. nor for any koss or damage . = T — — —
incurred 85 2 resull -I:Ir "ME“E’.“LW“II" {- ontact 1, The sbowe s an sxtrac al the detaded ol ol Unaudited Cuarierly Consolidated Finanstal Resuls
COMPENEEs, SES0CIEN0NE Or Indvidugs I e quamar erded June 30, 2025 fled with e Sock Exchange under Fegilalicn 33 of the
advertising in its newspapers or JITENDHA PAT"_ SEB| (Listing Obligations snd Disckosire Aeqursments) Aegulstans, 2015
P I:rl"' , We th I"Ef d 2, Thie Financia Resulls ware reviesd by e dudt Committea and approvad by tha Baard of Disscsors
ubdications. eretore rEl'-EI:Iﬂ‘I:'I'IEII'I ) x af thair mpetings heid on August 68, 202%, alonpwith the Limited Aeaersy Aepod fom e Salesary
M . that readers make necessary inquiries Maobile No.: Auiditars.
M“fﬂ'ﬂ H‘ﬁdl% .!ﬂ"' mnniﬁs or En[Hing 3. The spid resulls are avalabis on the SIock Exchangs webaite, Wz vwwe Desindia com and also
awafanle on Company's webshe Wiz wwa kjmadinsenccom
o any BQ!EEI'I'IEITTE with Hd’l’fﬂﬂtﬁﬂﬁ '_:lr 1._}“21._]“ ]_ ?_.U I_ 5 &, Tha figuras for the pravious vearporod has baen egroupedraciassilied whaneesr nocessarny
- et i L] I-I'.‘tl"q of an adveraemant in For and an behatt of Board
any manner whatsoever, Registerad Landline No. : KJMC FINANCIAL SERVICES LIMITED
jetiers are nok acoepted in response 1o bo RAINESH JAB
number advertisemant 67440215 Place : Mumbal, WHOLE TIME DIRECTOR
L T Diate : OB-08-2025 DM 0151588

epaper.financiaiexpress.mn‘. .
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